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MATTERS UNLER RULE 377

(i) REPORTED AGITATION OVER THE
CONTRACT LABOUR SYSTEM OF THE
Foop CORFORATION OF INDIA,

SHRI BALDEV SINGH JASROTIA
(Jammu): Sir, about ten ‘housand
food handling labour at about 280 FCl
Depots are agitating for the last so
many months against the contract
system, which itself is against the
Contract Labour (Regulation and
Abolition) Act, 1970, at various places
such as Faridabad, Siliguri, Ashok
Nagar, Jammu and Okhla. The
labourers are on relay hunger sirike:
the wages of the labourers, about Rs,
50,000, have not been paid, besides
restoration of all other rights, givirg
lise to great unrest among the
labourers.

The FCI has adopled a new techni.
que by stopping work at depots to
abort the peaceful movement of the
food handling labour, though the
Minister of State, Shri Bhanu
Pratap Singh, in reply to a queston
in the last session, admitted in the
House that the Government is ageinst
the contract system and that they are
to take up the direct payment system.
A year back, Shri Barnala. Minister of
Food and Agricuiture, in a statement
which appeared in the press also
ussured the abolishing of the contract
system, but no effective steps have
been taken. The labourers, under the
aforesaid circumstances, are now on
dharna before the residence of Shri
Barnala, numbering about 2,000. The
Indign Express and the Times of India
in their issue of 1-12-1978 speak of the
situation.

It is unfortunate that the authorities
have not allowed the poor labourers
o make use of shamiana, tents, water,
electricity ete., which is inhuman, and
all this i happening under the very
nose of the Central Government in ifs
tapital of Delhi.
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be wise after the event, to take iato
consideration the labour unrest in the
country, and come forward without
any reservation or sense of prestige to
accept the genuine demands of the
labourers. Otherwise, the position of
food supply can come to a halt. which
can create multifarious complications
and intricacies, inclusive of a law and
order situation,

(ii) REPORTED ACGITATION IN ErAwam,
U.P.,, DUE TO ALLEGED RAPE OF A
HARIJAN GIRL.
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(lii) REPORTED SHORTFALL IN
VOLUME OF WORK IN THE OFFICE
oF CONTROLLER OF ACCOUNTS, DE-

PARTMENT oF SupPLy, CALCUTTA
DUE TO WHICH A NUMBER OF POSTS
WERE NOT BEING FILLED IN.

SHRI SAUGATA ROY (Barrack-
pore): The office of the Controller of
Accounts, Department of Supply,
Calecutta; handles. the stores bills sub-
mitted against various contract placed
by the DGS & D. New Delhi, in rela-
tion to purchases made by vavious
Central Government organisat.ons/
State Governments/quasi-public bodies/ .
both Central and State Government
undertakings, The staff strengih of
this office is primarily dependent on
the volume of the above work handl-
ed by this office. To justify the present
staff strength, as many as 24,000 bills
approximately are required to be
handled by the Calcutta office. Other
- under the Central
Goverriment viz., the Office of the

CCA, New Delni, DCA, Bambay :



